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(b) and (c) These deficiencies and certain
other management problems have Dbeen
noticed in various areas. However, no
specific survey for this purpose only has
been conducted.

(d) Integrated nutricnt management
system through balanced utilisation of
chemical fertilisers, organic manures and

bio-fertilisers including Rhizobium and Blue
Green Algae etc., is being recommended to
save the soil fertility.

Progress of Operation Flood in Statcs

8452. SHRI LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be

pleased to statc :

(a) whether Central Government have
deputed its agency (machinery) to note in
cach Siate the progress made under ‘Opera-
tion Flood" programme during the last two
years ;

(b) if so, whether it has bcen noticed
that some States have not utilised thc amount
of money granted to them ; and

(c) if so, the names of such States which
did not spend the full amount or have shown
their inability in this regard ?

THE MINISTER OF STATE IN TH}
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to ()
The information i4 being collecied and  will
be laid on the Table of the House.

Research and Development in Oilseeds

8453. . SHR]1 LAKSHMAN MALLICK :
Will the Minister &f AGRICULTURE be

pleased to state
satisfied

(a) whether Government  arc
and

with the research madc by the Research
Development in the field of oilsceds ; and

(b) if so, the details of all the new
varieties identificd and released with claims
of proquctivity for the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and (D) Yes,
Sir. The details of ncw varieties of oilseed
crops identified/releascd during the last 3
years with average yield potentials are given
in the statement attacbed.

Mioor Irrigation Projects in Adivasi
Arels

8454. SHR1 AMAR SINH RATHAWA.:

Will the Minister of IRRIGATION be
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pleased to state :

(a) whether Government are aware
that the Adivasi area in the country is very
backward in regard to irrigation facility and
they have to depend only on rain;

(b) if so, what special steps are being
taken to provide minor irrigation projects in
those areas;

(c) the dctails of minor irrigation system
that 1s being provided; and

(d) whether a Central team has visited
the Adivasi areas of the country to study
the possibility of providing minor iirigation
facilities to adivasi areas; il so, what are the
findings and the steps taken so far ?

THE MINISTER OF STATE OF THE
MINISTKRY OF 1RRIGATION (SHRJ RAM
NIWAS MIRDHA) : (a) 10 (¢) The level of
irrigation in tribal areas is generally low as -
compared 10 the nautiunal average. In order
to increase the irrigation faciliies in these
areas, the various State Governments are
taking up suiface water storage, divegrsion
and lift irrigation schemes, wherever feasible
froni technical and «conomical considera-
tions, The State Governments hare also been
advised 10 draw up Master Plins for the
tribal areus so that developrient process is
agcelerated, Following steps are being taken
for the iribal arcas ;—

1, Jiribal sub-plans cotwcept lias been
cvolved by the States and specilic allocations
are madc by them fur Sub-Plan areas  under
their Minor Irngation Programme,

2. Subsidics are made available to tribal
farmers at 4 higher rate of 509, for indivi-
duial and commmuuity Minor Irrigation  sche-
mes under the Centrally Sponsored Sche-
mes of assisting small and marginal farmers,
The subsidy is available for construction of
dugwells, dug-cum-bore wells, shallow tube-
wclls and purchase of pumpscts etc. Some
State Governosernts  hike Bihar,  Gujurat,
M. P., Tiipura and West Bengal pruvide
higher rates of subsidy to Tribal farmers
over and abouve the subsidy available under
Integrated Rural Development Programme,

(d) Nu _such Central team for Minor
Irrigation has been sent by this Mioistry to
Adivasi areas. However, the  Parliamentary
Committee on the Welfare of Scheduleq
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Castes and Seheduled Tribes reviewed the
working of tribal development in Madhya
Pradesh during 1982-83 and recommended
that a Master Plan for Minor irrigation should
be preyared and they should be given priarity
over major and medium irrigation projeccts,

Percentage OF Trrigation Land Tn
Guijarat, Orissa, Rihar And M dhya Pradesh

8455. SHRI AMAR SINH RATHAWA:
Will the Minister of TRRIGATION be
pleased to state :

(a) the percentage of irrigated land in
Gujarat, Orissa, Bihar and Madhya Pradesh
in 1973 and in 1984 which are the most
backward in regard to irrigation:

(b) whether Government propose to
allot special funds to these States for raising
the percentige of irrigated land by 1985 and
particularly in Adivasi belt; and

(c) if so, the details thereof ?

VATSAKHA 3, 1906 (S4KA)
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THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) Information rela-
ting to 1972-73, 1973-74, and 1980-81 the
latest year: for which information is available
is given in Statement-enclosed.

(b) and (c) Irrigation is a State Subject
and irrigation schemes are funded by the
State Governments themselves within the
framework of their overall development plan,
Central assistance is provided in the form of
biock-loans and block-grants and is not
tied to any project or sector of development.
The respective State Governments allot
scparate outlays in their Annual Plan for
development of Tribal areas, under Tribal
Sub-Plan.

Special Central assistance is also provi-
ded for Minor Irrigation alongwith other
sectors under Tribal Sub-Plan and spccial
Component Plan. :

STATEMENT
(Thousand Hectares)
State/Year Gross  Gross Percentage Met Net Percentage of*
(July-June) Irriga- Cropped of gross Itriga- area net irrigated
ted Arca irrigated ted shown area to net
area area to area area shown

gross

cropped

area
Gujarat
1972-73 1521 10259 14.8 1341 9602 14.0
1973-74 1591 10492 %2 1402 9760 14.4
1980-81 2334 10695 21.8 2003 9576 20.9
Orissa
1972-73 1260 6936 18.2 917 5622 16.3
1973.74 1188 7285 16.3 874 5973 14.7
1980-81 1751 (P) 8746 19.6 1915 (P) 6130 19.8
Bihar
1972.73 2738 10383 25.9 2278 8053 28.3
1973-74 2797 10767 26.0 2320 8373 22
1980-81 3632 11148 32.6 2953 R315 BS.5
Madhya Pradesh
1972-73 1762 20742 8.5 1689 18947 8.2
1973-74 1733 21212 8.2 1945 18559 8.9
1980-81 2453 21402 X115 2942 18702 12.5
1931-82 2511 21756 11.5 2421 18841 12.8

(P)==Provisional.
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IRDP In Kalahandi District Of Orissa

8457. SHRI RASA BEHARI BEHERA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state

(a) whether it is a fact that Integra-
ted Rural Development Programme has
not adequately succeeded in Kalahandi
district of Orissa due to lack of proper
coordination between the naiionalised banks
and various departments of State Govern-
ment, non-releag of sufficient amount
of loans by the banks to the beneficiaries,
utilisation of subsidy amounts as deposiits
for along time instcad of transfersing them
direct to the credit of beneficiaries and non
provision of sanctioned units to the benefici-
adeain time;

APRIL 23, 1994
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(b) if so, whether Governmcnt have
taken any remedial mecasures; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1I HARINATHA MISRA) : (a) to (¢)
According to the report received from
the State Government, during the initial
years, the implementation of the Integreted
Rural Development Programme was, to some
extent, adversely affected in Kalahandi dis-
trict due to certain operational constraints,
including some related to the functioning of
the commercial banks. The Statc Govern-
ment had taken steps to improve coordina-
tion at the district and the block levels and
had also appointed a Committee consisting
of field officers to verify the actual state of
affairs. Specific cases of default by the bank
functionaries are being taken up with the
concerned authorities.

The performance in the IRDP in the
district has ginoe materially improved from
509, in 1980-81 to 1019/ in 1983-84.

AN & SGIEl &) aeqr a1 &
fag agi & famfaat &1 a@Aw
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Progress In Coastruction YWork Under
EFS [n Savita Vibar

B459. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of WORKS
AND HOUSING be pleascd to state :

(a) the number of colonies being cons-
tructcd under Self-Financing Schemes in
1983-84 and 1984-85;

(b) the progress madc so far in regard
to Savita Vihar being construcied under Sclf
Financing Scheme; and

(c) whether the construction work of
this colony has since started and if so, the
time by which its construction will be conip-
leted and the details in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OFF PAR-
LIAMENTARY AFFAIRS (SHRI MALIKA
RJUN : (a) Houses 1n 27 colonies are being
constructed under Seli-Financing Scheme.

(b) and (c) [Progress madeso far in
this construction of “FS Houscs at Savita
Vihar is as follows ;—

Road work is already in progress. Water
supply scheme has  since been approved by
MCD and the work of Ranney well and
under ground storage reservoir ‘'is  being
taken up, Both sewerage and storm water
drainage schemes have alrcady been submit-
ted to MCD for approval. Work will be
taken up on receiving approval,

Tenders for under-reamed pile founda-
tions as well as building work in pocket A,I3,
& C of Savita Vihar Colony have already
been received and are being processed.

Development & housing work are likely
to be completed within Zi years subject to
availability of adequate building materials.

VAISAKHA 3, 1906 (S4KA)
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Utilisation Of Grants Given For Cons-
truction Of Field Channels

8460. SHRI XK. PRADHANI : Will the
Minister ¢f IRRIGATION be pleased to state:

(a) whether some State Governments
have not been able to ulilise even 50 pec
cent of the Central Grants given for achio-
ving the target of construction of field
channels during 1983-84;

(b) if so, the names of these States, the
amourt of grunt given by the Central Govern-
ment and the field channels target set down
for each Siate;

(¢) whether any plan has been drawn
up for the construction of field channels
during the current year in view of the need
to bridge the gap between irrigation poten-
tial and actual utilisation; if so, the broad
details thereof; and

(d) the assistance likely to be given by
the Central Government for this project ?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (d) The
Central share for grant and loans has been
released for 1983-84 on the basis of antici-
pated physical achicvements. The actual
utilisation is known only at the time of
releases made in the next year i. e, 1984.8S.
The Centrally Sponsored CAD Programme
provides that 50"  of the cost of construc-
tion of ficlid channus  will not be recovered
from the farmers and this cost will be shared
on a maching basis between thet State and
the Central Governmet. The remaining 509,
of the cost of construction of field channels
is to be shared equally between the Centre
and the State as loan. This scheme conti-
nues to be in force for the current year and
an outlay of Rs. 82 crores has becn provi-
ded in the Central sector for the purpose,

Jhuggi-Jhonparis In Delbi

8461. DR. VASANT KUMAR PANDIT :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) the total number of identified Jhuggi/
Jhonparis in the city of Delhi/New Delhi as
on 31st December, 1983 and the area-wise
distribution thereof;

(b) the estimated figure of unidentified
or unauthorised Jhuggi/Jbonparis in Delhi/
New Delhi;
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(c) the estimated population staying in
(a) and (b) above:

(d) the steps Government have taken to
rehabilitate such population nearabout their
prescnt locution or place of work;

(e) whether Government have drawn up
any plans for housing the Jhuggr Jhonparis;
and

(f) what plans have drawn 1w provide
water, light and saniiary facilities tv Jhuggi/
Jhonpari dwellers ull they arce finally  reha-
bilitated ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLIK-
ARJUN) : (a) to (¢) The DDA has repor-
ted that no survey of the Type hat been
carried out.

(d)to (f) About 2 lakh families of
Jhuggh/Jhonpari dwellers have already been
resetticd under the Jhuggi Jhompry Schemes,
Another scheme has bceensanctioned by the
Government for provision of resettiement
facilities to 25000 families of Jhuggi Jhom-
pari dwellers left in residuary areas of Delhi
in March, 1977 under the Jhuggi Jhompari
Removal scheme, As regards the squatter
famtlies for the period after March, 1977, it
has been decided 10 rasetiie them under
sites and Services’ programme HUDCO.

the

Survey Of Potential Of River Parvati

B462. DR. VASANT KUMAR PANDIT:

Will the Minister of IRRIGATION  be
pleased 1o state :

(a) whether Government hive ever asses-
sed, surveyed or planned the potential of
river Parvati, flowing through several dis-
tricts of Madhya Pradesh like Vidisha, Guna,
Rajgarh, Sishore, etc.;

(b) if =0, when and with what result;
and

(c) whecther any major or medium irriga-
tion scheme is possible on
develop the above
of M.P. ?

THE MINISTER OF THE MINISTRY
OF IRRIGATION (SHR1 RAM [IWAS
MIRDHA) : STATE OF (a) to (c)

this river to
back ward  districte

APRIL 23, 1984
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Irrigation being a
it is for the

State subject,
Government of Madhya
Pradesh to take appropriate action for
assessment and harnessing the water
resources of Parvati River. However accor-
ding to rough estimite available with the
(Centre, the annual water avajlability of Par-
vati  River, which is u tribufary of Chambal
river, at 75% dependability is about 3.5
million acre fect. As at present about 0.4
million acre feet is heing utilised by Madhya
Pradesh for irrigation and cother uses. The
Governinent of Madhyva Pradesh has not
submitted to Centre any major or medium
Scheme on river Parvati.

Assistance From Britain To Finance
Housing Scheme In India
#463. SHRT BHEEKHABHAT : Will the
Minister of WORKS AND HOUSING be
plesed to state :

(a) whether it s
was an exchange of  letters  between
British and Indian Governments on 19
March, 1984 for providing a sum of Rs. 37
crores to finance housing schemes in India

for shelter of 15,90,000 poor families through
HUDCO

(b) if so, the total number of families
proposed (o bz covered in Rauswara; and

(c) the guidelines issued by British
Indian Governments in this regard ?

THE DEPUTY MINISTER IN THE DE-
PARTMENT OF SPORTS, IN THE MINI-
STRY OF WORKS AND HOUSING AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MALLIKA-
ARUJAN) : (@) and (b) Letters exchanged
between Governments of India and UK
provide for allocation of a sum not exceeding
£ 24.012 million for financing HUDCO Project
11, This projecl covers 126 schemes sgpread
over 15 States and will help in construction
of 33.265 houses in urban areas and 122,858
houses in rural areas and development of
3088 sites and services plots/squatter upgra-
dation programme all over the country for
EWS families. No scheme has been sanction-
en under the projgct for Banswara.

(¢) Expenditure incurred by HUNCO -n
financing the schemes included in the pro\
ject would be posed by HUDCO to the
Govt. of UK through the Govt. of I[ndia
for re-imbursement and the re-imbursemens
received would be passed ont1to HUDCO as
loan under the standard Government termt
of lending. This project would cover sche~

a fact that there

and
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mes and demonstration projects for EWS
families, the unit cost being a maximum of
Rs. 12000 per house with an appropriate
lower limit for sites and services schemes.
It would also cover schemes which include
an agreed basic provision of water and
sanitation.

Annual Inspection Of DDA’S Divisions

8464. SHRI BHEEKHABHAI : Wili the
Minister of WORKS AND HOUSING be
pleased to statc :

(a) whether there are 86 Divisions in
Delhi Development Authority and 4 inspec-
tion parties are conducting the internal inpse-
ction;

(b) whether an inspection party on an
average takes 21 working days for annual
inspection of onc Division;

(¢) whether it is also a fact that with
the present strength of 4 inspectton parties
only 4% Divisions can be inspected during a
year; and

(d) if so, steps taken to ensurc that all
the 86 Divisions are inspccted in a year ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF IPAR-
LIAMENTARY AFFAIRS (SHRI MALLIK-
ARJUN) : (a) The DDA have informed
that therc are 85 Works Divisions in position
in DDA as on date and thrze inspection
parties arc conducting the internal inspcce-
tion of various divisions/units.

(b) An inspection party in DDA s
allowed 14 working days on an avcrage, for
the inspection of one division covering (i

accounts of one ycar.

{(c) According to DDA, the threc ins-
pection parties can complcte the audit of 57
divisions in a year.

(d) The Internal Inspection Ccll of DDA
is being strengthened to achieve the objecc-
tive. '

Provisions Of Drinking Watcr Facilities
"/ In Or bed

8466. SHRI BRAJAMOHAN MOHAN-
TY : Will the Minister of WORKS AND

HOQUSING  be pleased to siate ;
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(a) whether drinking water programme
in Orissa is progressing in tune with the Sixth
Plan target; and

(b) whether, to meet the situation ari-
sing out of escalation of costs, the plan for
drinking water has been reviewed and if so,
whether additional financial assistance has
been given to the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
iSHRI MOHAMMED USMAN ARIF):
(@) Out of 23,616 villages indentificd as pro-
blem village in Orissa as on 1-4./980,
15,292 wviliages bave becn coverced with at
least onc source of safe drinking water till
the end of I‘ebruary, 1954, Barring some
problem villages in very inaccessible areas
most of the remaining problecm villages are
expected to be covered hy March, 1985,

(b) Water supply is a Stale subject and
schemes for providirg drinking water in
rural arcas are formulated and implimented
by the States under the Minimum Needs
Programme in the State sector. The Centre,
however, supplements the cfforis of the
States by providing grants under the Cen-
trally sponsored Accclerated KRural Watcer
Supply Programme (A.R.P.) During the
Sixth Five Year Plan, the agreed outlyy,
under the Minimum Needs Programine for
the State of Orissa was Rs. 3400 lakhs. Under

" the ARDP,an amount of Rs. 2550 lakhg

was made available 10 the State of Orissa as
grants-in-atd during the period 1980-81 to
1983-84. A sum of R . 450 lakhs was algo
provided 10 the State as grant-in.aid under
the new Central Incentive schemes baged
on performance for rural water supply
schemes.  Further grants under the A.R.P
and the Incentive scheme may be madc
available to the State of Orissa during 1984-
85 after the allocation for the current year
for Stawes/Union Territories is decided.

Chaudil Dam

8467. SHR1 CHINTAMANI! JENA :
Will the Minister of IRRIGATION be plea-
sed to state :

(a) whether it is a fact that all the three
State Governmems of Bihar, Orissa and
West Bengal have in accordance with the
tripartitc ~ agreement  requesiecd Cemral
Government to bear the full cost of flood’
moderpisation Chandil Dam;
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(b) if so, the estimated cost;

(c) the reaction of Government thercto;
and

(d) the reasons for not clearing the pro-
ject to save this area from floods and make
use of flood water for irrigation ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) :(a) to(c) The State
Governments of  Bihar, Orissa and West
Bengal have requested the Government of
India to meet the cost of flood control
component of the Chandil Dam of the
Subarnarekha Proiject in accordance with
the Provisions of the Tripartite Agrecnient of
7th August, 1978.

The total gost of the { handil Dam has
been assessed 0 be Rs. 115.88 crores of
which the flood control component is about
Rs. 33.30 crores to be shared betwcen Orissa
Rs. 30.67 crores and We;t Bengal Rs 2.63
crores.

Flood control being q State subject, the
cost of the flood control component of the
project will have to be borne by the concer-
ned State Governments from their funds.
However, efforty are in hand to see if some
loan assistance gould be provided 1o the
State Governments for covering the flood
control component of the project.

(d) Clarification on some of the points
raised by the Advisory Committce of Pla-
nning Commission in its meeting of June
1982, are yet to be submitted by the concer-
ned State Governments.

Propo ggl to set up u Cooperative Lold
Storage in Orissa

8468. SHR1 (HINTAMANI JENA
Will the Minister ¢ AGRICULTURE be
pleased to state :

(a) whether it is a fact that Government
of Orissa have sent a proposal to National
Cooperative Development Corporation for
drawing up a prospective plan for setting up
of cooperative cold storages in the State;

(b) if so, the details thereof and the
action taken by Government thereon; and

(c) the Government’s policy in regard
10 of Dlishing cold storages in the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b) A
proposal was received from Orissa Govt. in

- April, 1982 for the settingup of 24 cold

storages of 4,000 tonnes capacity each to be
financed by the NCDC with World Bank
assistance. Thc propoal was examined by
the Govt. in ¢* nsuliation with  NCDC and
the & tate Govt. was informed that, under
the World Bark priject. only those States
which have sizeable potato production of
over 2 lakh tonnes, have been taken up and
the possibility of including a cold -storage
scheme for Orivsa with World Bank assis-
tance could be considercd later. The State
Govt. was also advised that if NCDC was
approached with suitable viable proposals
for cooperative cold storages, NCDC could
consider financing them wunder its VYwn
scheme.

(c) As cooperative cold storages are
farmers® organisations, the Government's
policy is to encourage viable coopcrative
cold storages firr the benefit of the farmers.

Sale of Fertilizers Through Cooperative
Societies
8469. SHRI LHINTAMANI JENA

Will the Minister of AGRICULTURE be
plcased 10 %tate :

(a) whether it i a fact that fertilizers are
buing sold to the farmers through cooperative
sogletiss

(b) if so, the number of such sicietieS
functioning in each State, particularly in
Orissa ;

(c) whether itis alsoa fact that the
margin allowed by Government is very low
and due to that th& cooperatives are losing
hewily in ferulizer trade

(d) if so, whether Government have
reccived any represcntation from the® coope-
ratives to revise the margin to save the
cooperative socicties from ruin; and

(e) if so, the action taken by Govern-
mcat in this regard ?

THE MINISTER OF STATE IN THE
MINIS RY OF AGRICULTURE (SHRI
YOG INDRA MAKWANA) @ Y &o§
Sir.

(b) By the end of 1982-83, there were
64,645 cooperative fertiliser retail outlets 1n
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the country out of which 3,788 were opera-
ting in Orissa. The State-wise details are
given in statement I.

(c) to (¢) Some of the Cooperatives had
been representing for revision in the distri-
bution margins available to them on diffe-
rent varieties of fertilisers. 1In this regard
a study was undertaken by the Projects &
Development (India) Ltd.,, a Public Sector
Undertaking. Pcnding Report of the Consu-
Itants, the distribution margins were revised
upwards on an ad-hoc basis from 15th
August, 1981. The Report submitted by
the Consultants was considered by the
Government and based on their recommen-
dations, the distribution margins were again
revised upwards from 20th May, 1983. A
Statement Il indicates the distribution margin
available to the Cooperatives prior to 15.8.1981
from 20.5.1983 on some of the major fer-
tilizers. It will be seen therefrom that distri-
bution margins have been raised substantially
during the recent past. The prices of ferti-
lisers were also reduced from 29.6.1983 by
7.5 per cent without any reduction in the
distribution margin.

Statement 1

STATE-WISE BREAK-UP OF COPERA-
TIVE FERTILISERS RETAIL -

OUTLETS

S1. Namec of States/U.Ts. Total No. of

No. Cooperative
Fertilisers Re-
tail Outlets
by the end of
1982-83.

1. Andhra Pradesh 2203
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H

N o

10.
11.
12.

18.

14.

15:
16.

17.

18.
19.

20.

9
(4

STATEMENT 11
STATEMENT SHOWING PRE-REVISED DISTRIBUTION MARGIN AND

REVISED DISTRIBUTION MARGIN EFFECTIVE FROM

. Assam 1025
. Bihar 3612
. Gujarat 6394
. Haryana 1302
- Himachal Pradesh 1310
. Jammu & Kashmir 1585
. Karnataka 4635
Kerala 1531
Madhya Pradesh 3965
Mabharashtra 6807
Manipur 124
Meghalaya 322
Nagaland b
Orissa 3788
Punjab 2545
Rajasthan 5420
Tamil Nadu 4926
Tripura 30
Uttar Pradesh 0985
. West Bengal 3356
Union Territorier & Others 2775
TOTAL _6:6:5—‘

— — ——

15.8.1981
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AND 20TH MAY, 1983 FOR INSTITUTIONAL AGENCIES
S]. No. Product As on 14.8.81 Effective from 15.8.81 Effective from 20.5.83
1 2 ) 3 4 5 -
1. Urea 115 140 150
2. DAP 140 165 210
3. MOP 90 110 115
4, SOP 95 115 130
5. 20 : 20 : O(APS) 155 190 200
6. 24:24:0 188 230 230
7. 15:15:15 112 140 155
8. 10 : 26 : 26 135 165 195
9, 12:32:16 135 165 190
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Andaman and Nicobar Administration's
Propossl for De-Reservation of
Forest Land

8470. SHRI MANORANJAN BHA-
KTA : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether it is a fact that thc Anda-
man and Nicobar Administration has sent
proposals for de-reservation of some forest
Jand for various purposes to meet commit-
ment of the Government made prior to pass-
ing the Forest (Conservation) Act;

(b) if so, how many such proposals have
been received, the dctails thereof, area of
land required, place where it is required and
the action taken thereon;
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(c) whether it is also a fact that in the
itmplementation of the 20-Point Programme,
here is a big hindrance from the Forest
Department for not responding immediately
to remove trecs for construction of roads
and water tanks; and

(d) if so, the number of such proposals
lying pending, since when, the name of the
scheme and the action taken thereon with
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) fa) and (b)
The details are given in the staicment attac-
hed.

(¢) and (d) No such case¢ has come to
notice.

STATEMENT
Sl. No. Dctails of Proposal Area in ha. Remarks
1. Land for allotment to settlers in 111.27 Proposal approved and
Havelock Island communicated to Anda-
man Administration on
7.3.84.
2. Land for allotment to settlers in 35.26 — do—
Jirkatang village.
3. Land for allotment to setticrs in S0.00 —do—
village Mile-Tilitk.
4. Allotment of forest land to Ni- 200.00 Additional  information

cobarese families in Little Andaman

Irrigation Potential in Orissa

8471. SHRI ARJUN SETHI ; Will the
Minister of IRRIGATION Ube pleased to
state :

(a) the total irrigation potential in Orissa
likely to-increase (in hectare) on completion
of irrigaiion projects undertaken in
1982-83;

(b) the number of major and medium
projects at present under construetionin the
State;

(c) what is the States total area in hec-
tares in culdvable position and under culti~
vation with the augmentation' of irrigation
potential alongwith the efforts to increase
the area; and

was requested from An-
daman Administraticn on
4th June "82 which is still
awaited. The case will be
considercd on receipt of
details.

(d) what efforts are being made to give
special attention towards the extgntion of
irrigation facilities ip backward areas ?

‘THE MINITER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDIA) : (a) The total igrigation
polential in Oriska is likely 1o increase by
136.%2 th. ha., on completion of the one
major project uundextaken during 1982-83.
No medium project was undertaken during
this year. Informamation rclating to polen-
tial of minor irrigation schemes taken up
during that wear is not available since these
are planned, sanctioned and implemented by
the State Government themselves.

(b) 10 major and 35 medium projects
are at present under construction.
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(c) The total area in cultivable position
in Orissa State is over 7500 th. ha. . Accor-
ding to latest land use statistics (1980.81), the
net area under cultivation is 6110 th. ha.
whereas the gross cropped areca in the state
is 8746 th. ha. . The corresponding  figures
of gross irrigated arca and ths net irrigated
area (both provisional) are 1711 th. ha. and
1215 th. ha. respectively. The cumulative
potential created upto end of 1922-83 through
irrigation schemes in the Siate s 2294 th.
ha. . Efforts arc being made to incrzage the
area under irrig wtivon by completing the on
ging schemes as quickly as possible by
allocating suflficient funds.

(d) Irrigation is a Stite subject and
irrigation projects are fupded and implemen-
ted by the State Governments themsetves.
The Central Government plays largely an
advisory role. However, as far as Central
Government is concerncd, the following steps
have been taken to increase irrigation faci-
lities in backward arcas : —

(i) Subsidy 15 being granted to small and
marginal and tribal farmers ar varying
rates from special projects such as
IRD, DPAP, ITD, etc. for construc-
tion of dugwells.

{1t) The Centrally sponsored scheme for
encouraging the use of non-tonventi-
onal sources of energy through lifting
devices and sprinklerfdrip irrigution,
etc., is in operation. Under this sche.
me, subsidy is made available to smul|
and marginal farmers for solar pumps
and te small and marginal and other
farmers for lifting devices at varying
rates. These scheme will largely help
the hilly and backward areas.

Low Progductivity Due to High Acidity of
Soil in High Land in Orissa

SHRI ARJUN SETHI :

SHRT XK. PRADHANTI :
| Will the Minister of AGRICULTURE be
pleased to state ©

R472.

(a) whether State Government of Orissa
have submitted any information regarding
the high land in Orissa suffering from low
productivity due to high acidity of the soil;
and

(b) if so, the details regarding the reme-
dial measures proposed to be taken by Cen-
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tral Government to save the land from high
acidity and increase the productivity ?

THE MINISTER OF STATE TN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) According
to information submitted by Orssa Govern-
ment in connection with another guestion in
the current session, soils in approximately 5
lakh hectares of area in the State of Orissa
suffer from high acidity.

(by A Centrally Sponsored Scheme on
Reclamation of Acid Soils in Conipact area
was in operation in the State of Orissa from
1976-77 to 197%8.79. This scheme was trans-
ferred to State Sector from 1979-80 as per
the recommendations of National Develop-
nent Council. Central assistance of Rs.
16.37 lakh was provided during these three
years. Further, the Government of India
provided a special relief grant of Rs. 75 lakh
for reclamation work in the last four finan-
cial years beginning from 1980-81 for recla-
mation work. The subject is now being
handled under the State Sector.

Officers on Deputation in the Ministry
of Irrization

8473. SHRI B. D. SINGH : Will the
Minister of IRRIGATION be pleased to
state

(a) the number of cases, if any, in which
deputationists to his Ministry were sent back
to their parent States but were again taken
on deputation after a notional break;

(b) whether these officers, appointed on
ad-hoc basis, are being continued in his
Ministry by giving them extensions for
years: -

(c) if so, whether continuation of the
deputationists on ad-hoc appoirtments vio-
lates the existing rules prescribed by the De-
partment of Personnel; and

(d) if so, the reasons for the continua-
tion of such ad-hoc appointments and what
steps are contemplated by Government to
rectify the irregularity ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHR]1 RAM
NIWAS MIRDHA) (a) There are three
such cascs in the Ministry of Irrigation.

(b) and (c) One of the three officers,
whose cases are covered under (a) above, is
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working on regular basis w. e. f. Ist January,
1982. The other officers were appointed on
ad-hoc basis on 19.8.82 and 9.5.83 respccti-
vely and their ad-hoc appointments have
been continued till date. All the appoint-
ments/extensions have been made/given in
consultation with the appropriate authorities/
departments.

¢td) The ad-hoc appointments were made
in the interest of work till the posts could
be filled up on regular buasis. Action has
already becn taken for filling up the posts
onregular basis and the posts would b:
filled up shortly. Aftar that the ad-hoc ap-
pointments would be discontinued,

Feed Resources for Livestock Keepers

#474. SHRIMAT]I GEETA MUKHER-
JEE : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether feed resources for livestock
kcepers have not improved much from the
Fourth Plan period through livestock num-
bers bave and ICAR research projects have
failed to resolve this problem;

(b) if not, project-wisc mandate, its out-
come and period of opcration of each with
funds utilized and wherc rescarch have been
applied giving enhancement in livestock
produce:

(c) how Government coordinate require-
ments of livestock fceding stuffs vis-a-vis
1CAR research projects taken up 1o mect
those requirements and outcome of each
from seventies;

(d) what new thrusts Government pro-
pose for resolving the livestock feedstuff
situation and where with names of institu-
tions cxisting or praposed and their leading
gcientists to be entrusted with this work; and

(e) whether Government proposc (0
constitute a high powered comnmittec to pro-

be into this aspect and if not, reasons
therefor ?
THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (e) The
information is being collected and will be
placed on the Table of the House.

Self-Sufficiency in Commercial Chick

Production

8475. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of AGRICULTURE
be pleased to state :
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(a) whether Government had decided to
make the country self-sufficient in commer-
cial chick production; if so, the decision
taken and when and measures taken there-
after, year-wise, vis-a-vis position on 1 April,

1984 of annual commercial chick require-

ment versus its availability from indigenous
research efforts, separately for egg produc-
tion and for meat;

(b) how long research projects for-pro-
ducing better commercially viable poultry
*tocks have bten going on, total expenditure,
centre-wite, year-wise from 1978-79 to 1983.
84 vis-a-vis corresponding year-wisc revenue
receipts by sale of eggs of birds and others,
separately; and

(c) whether Government propose to con-
stitute high powered committee to probe into
efficiency of input-output relationship and
if so, when and if not, the justification there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The need
to make the country self sufficient in respect
of poultry breeding stocks through setting up
of basic poultry breeding projects within the
country has been recciving attention of the
Minisiry since 1970 and the following mea-
surcs have bcen taken :

(i) Import of purcline poultry breeding
stocks for taking up basic poultry
breeding programmes by various pri-
vate sector orgapisations, was recoms-
mended by the Ministry during 1971
(two organisations), 1972 (one organi-
sation), and 1976 (one organisation).

(i1) Scientific breeding programme in egg
type #&trains wat taken up in three
Central Poultry Breeding Farms dur-
ing 1971 and 1972 and in meat type
strains at the fourth Central Poultry
Breeding Farm in 1974.

(iii) Scientific breeding programme under
ICAR coordinated poultry breeding
projects for eggs and for megt was
taken up from 1970.

(iv) Foreign collaboration projects for tak-

ing up basic poultry breeding progra-
mme in the country in egg and meat
type stocks were sanctioned by Go-
vernment of India during 1979 (one
project), 1980 (three projects) and 198]
(one project),
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(v) Import of pureline poultry stocks was
exempted from levy of custom duty
by Government of India during 1981,

-
The year to year annual requirement of

chicks by farmers is paimarily based on
economics of poultary farming which in turn
is influenced by prevailing feed prices and
the prices received by producers for eggs and
table chickens, The annual commercial
chick requirement is estimated around 60
million female chicks for egg production
and 60 million for broiler production. The
Central Poultry Breeding Farms have the
capacity to produce parent stock sufficient
for production of bulk of the requirement of
commercial layer and broiler chicks.

(b) (1) The scientific breeding progra-
mme was taken up in egg type strains at
Central Poultry Breeding Farm, Bombay and
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Hessarghatta (Bangalore) during 1971 and at
Central Poultry Breeding Farm, Bhubanes-
war (Orissa) from 1972 and in meat type
strains at Central Poultry Breeding Farm,
Chandigarh from 1978. The yearwise posi-
tion of revenue expenditure and at each
farm, receipts from sale of eggs, birds, etc.
from 1978-79 to 1983-84 is given in State-

ment—1.

(ii) The scientific breeding programme
under ICAR coordinated poultry breeding
projects for eggs and for meat was taken up
from 1970. The position of expenditure
and receipts from 1978-79 to 1 983-84 is given

.n Statement II and Statement II1.
1
(c) No, Sir. A Management Committee

has recently been constituted to periodically
review the working of Central Poultry Bree-

ding Farms.

STATEMENT 1

Farm-wise position of Expenditure and Receipts of Central Poultry Breeding Farms
under Department of Agricultura and Cooperation

Expenditure (Revenue)
(Rs. in lakhs)

Name of the Farm 1978-79 1979-80 1980-81 1981-82 1982-83 1983-84
Bombay 14.99 14.52 15.03 18.60 16.23 15.08
Bhubaneswar 12.23 11.47 11.03 12,93 15.39 15.34
Hessarghatta 17.07 15.18 13.50 18.91 22.04 21.28
Chandigarh 20.93 27.57 30.49 36.08 39.89 41.12

Receipts ( from sale of eggs and birds etc.)
Bombay 12.18 11.67 10.31 9.67 12.90 14.50
Bhubaneswar 11.16 10.58 10.01 10,12 11.34 7.98
Hessarghatta 12.14 15.20, 11.31, 12.47 12.55 14.71
Chandigarh 11.38 14.32 14.76 , 21.93 23.16 29.94

STATEBMENT II

Centre-wise position of expenditure in respect of All India Coordinated Research Project
of 1. C. A.'R. on Poultry Breeding

(Rs. in lakhs)

Name of the Centre 1978-79 1979-80 1980-81 1981-82 1982-83 1983-84
' (upto 31.8.83)
Hyderabad 9.24 - 9,44 11.63 12.09 15,08 4.68
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Jabalpur 8.16 9.19 9.85 11.74 . 1235 3.24
Mathura 11.09 9.97 11.79 10.73 12.35 3.24
Agartala 0.9s 3.48 6.56 12.73 12.81 N.A.
Mannuthy 11.62 5.81 6.20 9.45 11.54 2.87
Bangalore 6.22 5.31 5.79 6.02 8.53 3.88
Madras 6.21 S.5d 7.16 5.78 6.89 2.95
Bhubaneswar 6.09 4.55 6.33 6.19 6.52 N.A.
Akola 4.03 1.39 3.19 4.17 12.78 1.54
Sikkim 3.67 7.87 3.22 3.20 3.44 0.45
Anand 1.55 1.53 4.52 2.24 3.08 0.91
Ludhiana 2.40 2.82 6.50 296 2.90 2.09

STATEMENT I1II

Centre-wise position of receipts under All India Coordinated Project of I.C.A.R. on
. Poultry Breeding

(Rs. in lakhs)

Name of the Centre 1978-79 1979-80 1986-81 1981-82 1982-83 1983-84 ~
Hyderabad 4.69 3.40 2.70 4.61 3.93 3.76
Jabalpur 2.67 3.50 3.10 3.34 4.16 s
Mathura 2.96 2.34 1.89 4.23 3.58 3.91
Agartala — - - 0.12} 0.26 0.29%
Mannuthy 0.31 1.76 1.92 3.85 4.27 3.16%»
Bangalore 2.30 2.82 2.86 2.42 2.45 2.80
Madras 2.31 1.53 2.32 1.59 2.17 1.85%%%
Bhubaneswar 1.06 1.27 0.90 1.27 1.22 2.01
Akola 0.03 0.55 0.70 0.84 0.91 0.63*
Sikkim .28 3.39 0.63 1.00 1.63 1.50
Anand 0.13 0.62 1.09 - 1.37 1.57 1.35%%
Ludhiana 0.58 0.78 1.24 1.30 2.76 —

* Upto 20.3.1984
** Upto 29.2.1984

— Ioformation not yet received from the Centre
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wrate &t fadd et § sist & faato
g &7 g AT

8476. =it fazar vm gwarfrar : AT
fa€ 55Y ag @A A w1 FLq fF .

(F) s AR faagd) fast & sFre
Ugd FIYFA & FI7q fwad qig] &7
fagtor #17 g fear T a1 Atz ot g4t
agt TEE ;

(&) %1 37 gL atdt & qrv ¥ afz
¢ Jhfeqd sqTEAT 4% F1 T AT ATAYT
F A ST AW T g FIH AT AF AT
e ag fazdr ® faq A,

(@) af &, at #@1 GIFTF T I7
giel ) qU FWF F TXHF | A
e g &R afz gi, a1 79 aF;

(9) afz agf @1 9g% Far T {7

faaw dawa & wIA AN (A A
e frwt) (F) § () gIAT OFHAG A
ST @Y & A 9T 9T 9T G &I 1T |

Seeds Control Order

8477. SHRI HARIHAR SOREN : Will
the Minister of AGRICULTURE be piea-

sed to state

(a) the date from which Seeds Control
Order issued under the Essential Commodi-
ties Act, become opérative ;

(b) the main purpose of issuing such
Seeds Control Order ; and

(c) the details of the various aspects of
the Seeds Control order issued under the
Essential Commodities Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The Seeds
(control) Order, 1983, came into effect from
the 30th December, 1983.

However, certain private seed growers
and Seed Association filed Civil Writ Pet-
titions in the Delhi and Madras High
Courts against Government’s declaration of
seed as Bssential Commodity under Essen-
tial Commodities Act, 1955 and promulga-
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tion of Seeds (Control) Order, 1983. The
Madras High Court dismissed the writ, but
Delhi High Court has granted the stay
order. Application has been made in Supr-
eme Court for vacation of the order of
Delhi High Court.

(b) The main purpose of the Seeds Control
Order 1983 is to ensure equitable distribu-
tion and quality control of seeds.

(c) The important aspects of the Seeds
(Control) Order, 1983 are as follows :

(i) Anybody dealing with seeds will
have to register himself with the
State Government. The application
form, registration form, etc., have
been prescribed in the Order ;

(ii) The validity period of the registra-
tion certificate will be for 3 years
from the date of its issue ;

Every dealer or organisation selling
seeds will have to display the stock
and prices of various kinds of seeds
dealt with by the dealer every day
in the place of his business ;

(iii)

Every dealer will have to issue a
cash memo to the purchaser ;

(v) The Controller of Seeds who will
be appointed by the Government
of India wil] have the power to
regulate the disiribution of seeds ;

(iv)

(vi) The State Government will appoint
Inspcction  Officials (Enforcement
Officials) ;

(vii) The violation of the quality and
standard will result in punishment
varying from the cancellation of the
registration certificate, of seizure sto-
cks,imprisonment, etc. ;

(viii) Time limit for submitling the report
of secd testing by a Notified seed
testing laboratory has been pres-
cribed ;

(ix) Each dealer will have to submit
periodical returns as prescribed by
the State Government.

Fishing Jetty at Chudamani in
Balasare District
8478. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL.
TURE be plased to state :
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(a) whether Government of Orissa had
submitted a proposal for construction of
Fishing Jetty at Chudamani in Balasore dis-
trict of the State ;

(b) if so, the steps taken by Government
to expedite the implementation of the propo-
sal; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) Yes,
Sir.

(b) and (c) A Scheme for a Fishing
Jetty at Chudamani of about 79 metres,
with other ancillary facilities such as water
supply, electricity, at an estimated cost of
about Rs. 14 lakhs has been sanctioned in
March, 1984.

Forest Land and Trees in
- Madhya Pradesh

8479. DR. VASANT KUMAR PAMNDIT :
Will the Minister of AGRICULTURE
be pleased to state :

(a) the total area of forest land and the
number of tress in Madhya Pradesh as on
31 December, 1983 ;

(b) the number of deforested trees felled

under various categories in Madhya Pradesh
during 1980, 1981, 1982 and 1983 |,

_(c) the area of forest land brought under
afforestation during the last four years and
the percentage of success in growing new
trees thereon;

(d) whether Madhya Pradesh has started
the ‘‘Innovative Scheme of Social Forestry®’;
"if so, the details of the scheme and the
achievements made so far ;

(¢) the pumber of beneficiaries and the
total area of land brought under the ‘‘Inno-
vative Scheme of Social Forestry” in the

Districts of Rajgarh and Gupe in Madhya

Pradesh ; and

(f) when this scheme will be applied to
the District of Vidisha, which is rich in
forestry ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The total
forest area of Madhya Pradesh is about
15.54 million hectares.

APRIL 23, 1984

Written Answers 216

(b) The volume of timber obtained from
felling of trees in the years 1980, 1981 and
1982 is given below ;

Year Timber
——— (Thousand M3)
1980 1597.00
1981 1700.00
1982 1690.00

Information on number and the trees
actcally felled in these years of the volume
of timber removed during 1983 is not readily
available.

(c) Year Area planted under

different plantation

schemes (in hectares)
1980-81 23,600
1981-82 20,360
1982-83 15,882
1983-84 24,631

About 809, of the trees planted are
reported to have survived.

(d) No scheme wilh the title ““Innova-
tive Scheme of Social Forestry’ has been
taken up.

(e) and (f) Question do not arise.

Proposals Regarding Increasing the
House Building Advance

8480. SHRI MANOHAR LAL SAINI:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether there was a proposal before
the Government to increase the house build-
ing advance limit ;

(b) if so, has any decision been taken ;
and

(c) if so, will a copy of the order so
issued be laid on the Table of the House
together with house building advance
rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b) Yes Sir.

(c) ‘A copy of the orders is laid on the
Table of the House. Placed in library see
No. LT-8218/84.) Amendment to House
Bulldmg Advanoe Rules on the lines of
these orders will be issued in due course.
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Coordination Officers in CPWD

8482. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) The Superintending Engineers of
C.P.W.D. in Delhi who are coordination offi-
cers for work charged staff ;

(b) the categories of posts for each of
them is the coordination officer ;

(c) whether the revised seniority lists as
onl January, 1984 for the workcharged
staff have becn prepared and circulated by
all thess Suprintending Engineers ; and

(d) it not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF):
(a) and (b) As per statement enclosed.

(¢) No.

(d) Seniority lists as on 1.1.84 are under
preparation.

STATEMENT

The list of Supriatending Engineers of CPWD in Delhi

who are coordination officers

for workcharged staff alongwith the categories being cooridinated by them,

Suprerintending Engineer

Categories being coordinared by him,

1. Supcrintending Engineer,
Delhi Central Circle-I

- —

1. Plumber.
2. Asstt. Plumber.

3. Mate.
4, Sewerman (W.C,)
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2. Superintending
Engineer, Delhi Central
Circle-II.

3. Suprintending Engincer,
Delhi Central Circle-VI.

4. Superintending Engineer,
Delhi Central Circle-I1X.

5. Director of Horticulture.

6. Superintending Engineer,
Delhi Central Electrical
Circle-I,

7. Superintending Engineer,
Delhi Central Electrical
Circle-I1.

APRIL

5.

23, 1984

Tailor

1. Beldar

1.

2.
8,
4,

5
6.

e e NV I Y S B

(S
-

S B

7. Wireman

9. Opcrator

10.
11,

128
13.

NPk o oNn -

. Electrician

Asstt, Mason.

Mason,
Bandhani
Bhisti.

. Gharami.

Stone Cutter,

Carpenter.

Asstt. Carpenter,
Painter,

Asstt, Painter,
Upholsterer,
Caneman.

Syce

Head Gardener,
Floral Decorator.
Chowdhary.
Senior Mali.
Mali.
Bullockman.

. Foreman (ACR)

Sr. Mechanie (ACR)
Mechanic (ACR)
Serviceman,
Foreman (E).

Asstt. Wireman (ACR)
Asstt. Operator
Fitter.

Asstt. Fitter |
Lift Mechanic

. Foreman (E).
. Electrician.

. Lineman.

Asstt. Lineman.
Cable jointer.
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8. Superintending Engineer,
Delhi Central Electrical
Circle-1V.

N =

-

9. Superintending Engineer,
Delhi Central Electrical
Circle-VI.

10. Supecrintending Engineer,
Delhi Central Electrical

Circle-VII.

w N =

O ool e

10.
11.
12.
13.
14.
15.
16.
17.

18.
19.

Over Time Allowance To Work Charged
Staff Of C. P.W.D.

8483. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that the workchar-
ged staff of C.P.W.D. are entitled to overtime
allowance under the Minimum Wages
Act and the Factories Act;

(b) whether itis also a fact that limita-
tion of overtime work as laid down under
Section 64 of the Factories Act, is applicable
where overtime wages are paid under the
Factories Act; and

(c) if o, the names of workshops of the
C.P.W.D. which are registered under the

Factories Act, and whether the aforesaid
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Armature Winder.
Asstt. Armature Winder,

Boiler Foreman.

. Boilerman.

Asstt. Boilerman.
Stoker,

Operator.

Asstt, Operator.

Khallasis, including those on lifts and
Air conditioning side.

Foreman (Mech.)
Sr. Mechanic.

Sr. Operator.

. Mechanic,
M.L. Driver,

R.R. Driver.
Pattern Maker.

. Welder.

Turner
Moulder

Fitter

Tinsmith

Blacksmith.

Asstt. Mechanic.

Asstt. Fitter.
Asstt. Turner.
Asstt. Welder.

Asstt. Blacksmith
Asstt. Tinsmith.

limitation is applicable on the staff working
in these workshops ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF):
(a) and (b) Yes.

(¢) The information is being collacted
and will be laid on the table of the Sabha.

Use of Hydrochloric Acid In Cleaning
Galvanised Pipes of Air Condltioning
Plants)

8484. SHRI* A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether it is a fact that hydrochloric
acid is used in cleaning galvanised pipes of
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air conditioning plants of important
Government buildings including Parliament
House;

(b) who authorised the use of hydroch-
loric acid for cleaning galvanised pipes;
whether a copy of the order will be laid on
the Table;

(c) the quantity of acid used in cleaning
air conditioning plants installed in the
Parliament House and other buildings in 1983
with a break up of each building indica-
ting capacity of plants and acid used; and

(d) whether it is a fact that acid cleaning
“caused explosions (bursting) of pipes etc.,
while the acid was being circulated in the
plpes involving important Government
buildings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to (d) the information is being collected
and will be placed on the Table of the
Sabba.

White Washing And Palnting By ‘M’
Division Of C.P.W.D.

8485. DR. A. U. AZMI: Will the
Minister of WORKS AND HOUSING be
pleased to refer to the implementation
report to the assurance given to Unstarred
Question No. 4582 dated 22 August, 1983
regarding pooling of tenders for whitewash-
ing and paintjng by ‘M’ Division of CPWD
and state :

(a) whether by now the matter
has been enquired into and if so, the findings
thereof and details of action taken thereon;

(b) whether it is a fact the quality of
work done generally is not satisfactory and
if so, details of steps taken to improve the
existing state of affairs in the maintenance

work;

(c) how many quarters have been painted
in 1983 and upto 1st April, 1984; and

(d) whether all the quarters in sector-I
R. K. Puram, New Delhi will be painted
fully by the end of this year and if not,
reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
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(SHRI MOHAMMED USMAN ARIF) :
(a) and (b) The matter is still being enquired
into.

(c) 580 quarters were painted during the
the year ending 31,3.1983 and 279
quarters during the year ending 31.3.1984.

(d) Yes.

Gap Between Demand And Supply of
Fertilizers

8486. DR. VASANT KUMAR PAN-
DIT : Will the Minister of AGRICULTURE
be pleased to state :

(a) the gap between demand and supply
of fertilisers of various types in the country;

(b) whether itis a fact that such a gap
is having adverse effect on our agricultural
production; and

(c) the measures proposed to fill the
gap and by what date gap is likely to be
covered ; add

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA! :
(@) As against targetted consumption
requirement of 72 lakh tonnes of ferti
liser nutrients during the year 1983-84)
the indigenous production was 45.22 Jakh
tonnes of nutrients (estimated), the opening
stock as on 1st April, 1983 was 8.90 lakh
tonnes of nutrients with indigenous manu-
facturers and 10.95 lakh tonnes of nutrients
of important fertilisers. In addition, about
13.50 lakh tonnes of imported fertiliser
nutrients were received during 1983-84. The
availability was thus well in excess of the
demand.

(b) and (¢) No, Sir. The gap between
requirements and indigenous availability is
adequately covered through imports. Efforts
are also being made to augment jindigenous
production through improved utilisation
of existing capacity and installing additional
capacity for Nitrogenous and Phosphatic
fertilizers. However., no target date has been
fixed for self-sufficiency in respect of these
fertilizers. The requirements of Potassic
fertilizers will continue to be met entirely
through import . %

12 hrs.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I have given





